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wholesaler to another where the 
tl"aaaactio11. is ~ot accompanied by 
phy8ical delivery of stocks; (v) moni-
toring ot information relarding sale 
.ad dellPatch of free sale augar by 
the factories; (vi) provision tor turn-
6ver of stocks by recognised dealers 
within 10 days period; (vii) ... ·elease of 
additional free-sale quotas of sugar 
in May and June, 1980; and (viii) 
decision to import 2 lakh tonnes of 
sugar. 

As a further step recently taken by 
Goverament to check price rise, the 
stock holding limits for recognised 
sealers of sugar and kharldsari haTe 
beeD. further reduCed on 14-7-$0. An 
order has also been issued req uiring 
kba.dsari producers to declare their 
stocks as on 15-7-80 and dispose of 
the entire stocks including those pro-
duced upto 30-9-80 latest by 31-10-
1 gao with fUrther stipulation. to dis-
poee of at least 20 per cent of the 
stock8 during each month. 

Oeatral Aid for R,ea)natrucU.oQ. of lrri-
I'&tion Wells in &aJuthaa 

6781. SHRI VIRDHI CHANDER 
JAIN: Will the Minister ot AGRI-
CULTURE be pleased to .tate: 

(a) the amount of assistance, out of 
the Central assistance, provided by th~ 
Government of Raj asthan for the re-
pair of those irrigation wells which 
were damaged and destroyed due to 
floods of Luni rivers in several villages 
of Harmer district; 

(b) the nUlnber of farmers provided 
WIth the above assistance or loan but 
who could not construct wells tor want 
of cement; and 

(c) the steps being taken by th.a 
Centre u well a2 state Government ta 
make available cement to the concern .. 
ed farmers?, 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURB 
(SHm R. V. SWAMINATHAN): (a) 
According to informatioa receivea. 
from the Government of Rajasthan, 
1806 LS-9 

the State Government sanctionea 
B.s. f6,Q7,lOO for construction and re-
pairs of 1369 wells. 

(b) In Siwana area 82 agriculturis!s 
whose wells were partly damaged 
are still to be issued cement. 

(c) The State Go vern meat has 
reserved 50 per cent of allotment of 
cement fOr agricultural purposes. 
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6783. DR. VASANf KUMAR PAl'r.:-
DIX: Will the Minister ot WOBKS 
AND HOUSING be pleued to atate! 

(a) whether Government baa takea 
a review of the Houses pro/vided to the 
Central Govermnent employees as rlA-
quired under the rules; 

(b) when the 1ut :such review was 
undertaken; 

(c) whether Government are plan.. 
ning new rules enabling Government 
employees to retain the premises au. 
retirement; 

(d) if so, the terms and conditions 
of such a conceSSion; and 

(e) vvbether Government propose to 
raise the rent of Government premises 
held by Government employees? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
and (b). There are no specific rules 
for undertaking a review of houses 
provided to Central Government em-
ployees. However, entitlement of 
officers and the plinth areas of re~
dences are reviewed from time to 
time. One such review Was under-
taken in 1975. Again in September, 
1978: ~linth areas of types A, B and! 
C were reviewed and revised. Simi-
larly on a :review ot the satisfaetio .. 
level in the General Pool, Govern-
ment have launched a era. 
programme of construction of a large 
number of quarters mainly ill the 
lower types A, B & C to meet the 
growing needs of the employees 
drawing a salary upto Rs. 1,000/- per 
month. 

(c) and (d). There is no proposal 
to frame new rules to enable GOTefJl-
ment employees to retain Govern-
ment accommodation on retirement. 
However, on the recomm.endation .f 
the National Council, JCM, the ques-
tion of restoring the erstwhile con-
cession (discontinued since the lilt 
May, 1978) Of ad hoc allotment to a 
dependent son/unmarried dauiht~ I 
SPOUSe ot an oftlcer who is oth .... 




